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IN THE HIGH COURT OF MADHYA PRADESH
AT JABALPUR
BEFORE
HON'BLE SHRI JUSTICE G. S. AHLUWALIA
ON THE 23" OF AUGUST, 2024

WRIT PETITION No. 21472 of 2024

SANJAY SHIVHARE
Versus
THE STATE OF MADHYA PRADESH AND OTHERS

Appearance:

Shri Subodh Kumar Pandey — Advocate for the petitioner.
Shri Veer Vikrant Singh — Dy. AG for the respondents / State.

ORDER
This petition under Article 226 of the Constitution of India has been
filed seeking the following reliefs :-

(1) Allow the petition and to issue a writ of mandamus
directing the respondent no.l to appoint Regional
Deputy Transport Commissioner of Bhopal Region
as per Section 68 of the Motor Vehicles Act, 1988.

(i1)) Allow the petition and to issue a writ of mandamus
directing the respondent no. 3 to decide the
petitioner’s application for grant of regular permit
(Annexure-P/1) on the route Harda to Bhopal on his
vehicle bearing registration number MPO5SPA-0339.

2. It is submitted by counsel for the petitioner that by order dated
16.8.2024 Regional Deputy Transport Commissioner, Indore has been

given additional charge of Regional Deputy Transport Commissioner of

all the concerned division and, therefore, now, the application filed by the



NEUTRAL CITATION NO. 2024:MPHC-JBP:42221

2 W.P.No.21472/2024

petitioner for grant of regular stage carriage permit can be considered.
Accordingly, in the light of order dated 16.8.2024, petitioner seeks
permission of this Court to withdraw this petition.

3. Considered the submissions made by counsel for the petitioner.

4. Counsel for the petitioner has provided a copy of order dated

16.8.2024 which reads as under :-

e Y 9T
gRag faqmT
M
qUTe, faTd 16 ST 2024

HHIH  9RYR /1763 /2022 /1S ST IAFH UdSgRT WG B
gfaer @1 gfte 7 s rorer WSts, WU 99 gRas 3y, $alk bl
AU B B AI—ATT U B AT 09 FUNN & FUNI ST gRagH
JARTH BT ARINTD TAR RS WY A AN AT Tb AIUT I 8 |

2/ 3 T WATHA UAGgRT desig AT ™ IFAIH, 1988 (1988 T
59 ) @I GRT 68 HI SUURT (1) HeUSd SWERT (2) & fgdd WP
ERT U Wfddl &l YT H offd g 1 I7o7er el &l yasl &
TRA H9FT & &y uRags UfeR & wfdddl ud dwaal @
e e @ forg mifdiga far Sirar 2

qT MY TehTed TWTa | AR 81T |

YT & oAUt & A A
GRIBCIENIGRIN

(RrdY aaxi)
L
TV I, URags faumT

JS3T. I 1343 /1763 /2022 /313 AIUTA, a1 16 TR 2024
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5. Since the competent authority has been appointed / posted who can
consider the application for grant of regular stage carriage permit,
therefore, this petition is disposed of with a direction to RTA / Regional
Deputy Transport Commissioner to decide pending application within a
period of 30 days from the date of production of certified copy of this

order.

(G.S. AHLUWALIA)
JUDGE

JITENDRA KUMAR
PAROUHA

JP
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